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Heard both the counsel, In this OA the pestitioner

has challanged .a Bisciplinary Proceeding draun up against him by

e )

sheot dated 27,2,96, By an interim order dated 23.8,96 passed by
an earlier Bench of this Tribunal the petitioner was given t%e |
liberty to engage his defence helpef within a monﬁh from tre.déte.'
Yhe Tribunal did not Houever, interfere with that pégt of the
impugned ordar that no legal practitioner should bé‘engaged as a-

e

dgfénce.@elpar. By a subssquent order dated 12,298, this Bench
pa¥Bed aHhorder in the following manner @ ° e T
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Myg magke it clear that nothing in this order would preclude
the respondents to continue the disciplinary proceedings
against the petitioner but no final order shall be passed
without the leave of the Court." ; :

2, : fr,R.KDe, ld; counsel appéering for fhacaﬁﬁgigént~v
submits that his client would be satisfied if a peremptory direction
is issued on the respondent authorities to conclude the impugned
Discipliﬁary Proceed ing according‘to extant rules yithin a time

bound period, Ms.K.Banerjee,ﬁiﬁiﬁéounsel appear ing for the respondents
has no objection to such prayer being alloued,
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3, ‘Accordingly we dispose of the 0A with a direction on

the fBSpondeﬂt authorities espeéially on the Oisciplinary Authority
to conclude the Jisciplinary Proceading égainst the petitioner
as per extant rules within B'ueeks from the date of communication

of this order, No order as to cos ts,
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